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MR. DEPUTY-SPEAKER : Mr. Kach- 
wai, you can write to him.

SHRI MODH. SHAFI QURESHI : With 
regard to coal loading, 1 mutt make one 
thing clear, that the Railways are in a 
position to carry all the coal available with 
the Coal Mines Authority this time. The 
only difficulty is that in certain mines there 
are no siding facilities. We have also had a 
spate of agitations which greatly hampered 
coal movement In normal conditions, I 
can assure the House that the Railways 
are in a position to cany all the coal offer-
ed by the mines

SHRI N K P SALVF He is carrying 
coJ to Newcastle

w  f w w  s t o w  
iprpr t w  ^rst
f n w  apt STfT STIT’T IT STflhlT I $

? fr  m r  *  m iram
k f'T is n fw r  ^  TTT HTPT f w r f T  
srrfa srrat t  ¥*r «rr % **
W?'5fT 3TTOTI7 I

MR DEPUTY-SPEAKER : No, you 
can write to him

«ft gww iw m  m niw  wr&T,
k fats-r vt vrr w m  ?

SHRI MOHD SHAH QURfcSHl : I  
Will examine it

MR DTPUTY-SPEAKER : He will 
wjite to yon in replv 1 can allow one 
o) two questions But it cannot be a 
sort of running dialogue between the Mi-
nister and the membei This sort of thing 
cannot go on

gir*r vBamr t i t &t s t  n y m ,

im  veRTiIT t t  s i r  | t

MR DEPUTY-SPEAKER : What is the 
point of order **

SHRI MOHD SHAU QURFSHI : I 
had said 1 will examine it But if he wants

a reply now, I can give it. Conversion 
of the Gwalior-Shivpuri NG section should, 
according to him, be taken up. So far no 
survey for the conversion has been done, 
but the Uneconomic Branch Lines Com-
mittee which went into the question of 
conversion of all NG, and MG branch 
lines did not recommend the conversion of 
this line

MR. DEPUTY-SPEAKER : The ques-
tion is *

“That the itspcctive supplementary 
sums not exceeding the amount* shown 
in the third column oi the order paper 
be granted to the President to defray 
the charges which will come m course 
of payment dunng the yeai ending the 
31st day of March, 1974, in respect of 
the following demands entered in the 
second column thereof :—
Demands Nos 1 to 6, 8 10 and

16.
The motion ua* adopted

MR DEPUTY-SPEAKER : The ques-
tion is .

‘ I hat the respective excess sums not 
exceeding the amounts shown in the 
third column of the order papei be 
gi mtcd to the Piesident to make good 
the amounts spent during the year ended 
31st day of Match, 1972 in respect of 
the following demands entered m the 
second coiumn theieof

Demands Nos 4 to 6 9, 10, 15, 16, 
18 and 19

The motion ti us adopted

APPROPRIATION (RAILWAYS) NO ? 
BILL, 1974

14.16. hrs.

THL DEPUTY MINISTER IN THF 
MINISTRY OF RAIIWAYS (SHRI 
MOHD SHAH QURF-HSI) I beg to 
move for leave to introduce a Bill to 
authorise payment and appiopriation ot 
certain further sums tiom and out ol the
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Consolidated Fund of India for the services 
of the financial year 1973-74 for the pur-
poses of Railways

MR. DEPUTY-SPEAKER ; The ques* 
tion is ;

“That leave be granted to introduce a 
Bill to authorise payment and appropria-
tion of certain further sums from and 
out of the Consolidated Fund of India 
for the services of the financial year 
1973-74 for the purposes of Railways.”

The motion was adopted.

SHRI MOHD. SHAFI QURESH1 : I 
introduce! the Bill.

I  beg to movet :

“That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 1973-74 for the purposes 
of Railways, be taken into considera-
tion.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the services of the financial 
year 1973-74 for the purposes of Rail-
ways, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : We take up
clause-by-clause consideration, and I shall 
put the motion to the vote.

The question is :

“That Clauses 2 and 3, the Sche-
dule, Clause I, the Enacting Formula 
and the Title stand part of the Bill.*'

The motion was adopted.

fo. 2 BilV 19,

Clauses !  a jid i, theSChedule) Ciause !. 
the Enacting Formula and the Title wer4 

added to the Bill.

SHRI MODH. SHAFI QURESHI : I 
beg to move :

*

“That the Bill be passed."

MR. DEPUTY-SPEAKER *. The ques* 
tion is :

“That the Bill be passed.”

The motion was adopted.

14.18 hrs.

APPROPRIATION (RAILWAYS) NO. 3 
BILL*, 1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : I beg to 
move for leave to introduce a Bill to pro-
vide for the authorisation of appropriation 
of moneys out of the Consolidated Fund 
of India to meet the amounts spent on 
certain services for the purposes of Rail-
ways during the financial year ended on 
the 31st day of March, 1972, in excess of 
the amounts granted for those services and 
for that year.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce 
a Bill to provide for the authorisation of 
appropriation of moneys out of the Con-
solidated Fund of India to meet the 
amounts spent on certain services for the 
purposes of Railways during the financial 
year ended on the 31st day of March,
1972, in excess of the amounts granted 
for those services and for that year.”

The motion was adopted.

tlntroduced/Moved with the recommendation of the President. 
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